Point of Order
SHRI N. K. PREMACHANDRAN : Sir, I have a point of order.
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SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, thank you very much. My point of
order is in respect of Rule 331G (d) of the Rules of Procedure and Conduct of
Business in Lok Sabha. This House is going to approve, and is giving approval for
Rs.47,41,250 crore. Within seconds, we are granting it.

Sir, my point is about the Departmentally Related Standing Committees. There is a
specific provision in the Rule ? ?Procedure Relating to Demands for Grants?. Sir,
Clause (d) says that the Demands for Grants shall be considered by the House in
the light of the reports of the Committees.

It is quite unfortunate to note that most of the Departmentally Related Standing
Committees have not submitted their reports so far. Without having the reports,
we are making the discussions and we are considering the Demands. It is not
proper and fair. At least, I am seeking a ruling from the hon. Speaker. At least, a
Direction be given that the Standing Committees should submit their reports
before the Demands are taken up for consideration.

Sir, this is my point of order. Kindly have a ruling on this. Thank you.
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